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 O R D E R 

Per B.R. Baskaran (AM) :- 
 
 The assessee has filed this appeal challenging the order dated 23.3.2016 

passed by the learned CIT(A)-32, Mumbai and it relates to A.Y. 2010-11. The 

assessee is aggrieved by the decision of the learned CIT(A) in confirming the 

addition of ` 365.05 lakhs relating to unexplained cash deposit made into 

bank account of the assessee. 

 
2. None appeared on behalf of the assessee even though notice of hearing 

was send by registered post on more than one occasion. Hence, we proceed to 

dispose of the appeal ex-parte, without presence of the assessee. 

 
3. We have heard learned DR and perused the record. The assessee filed 

return of income for the year under consideration declaring a total income of ` 

3,50,424/-. The Assessing Officer received AIR information relating to the 

assessee to the effect that the assessee has deposited huge amount of cash in 

the savings bank account maintained with Kapol Cooperative Bank Ltd. and 

Union Bank of India. The Assessing Officer noticed that the assessee has 



 
 

 

2

deposited a sum of ` 365.05 lakhs in the bank accounts. Since the assessee 

did not appear before the Assessing Officer and did not offer explanation for 

the deposits, the Assessing Officer completed the assessment to the best of his 

judgement u/s. 144 of the Act adding entire amount of ` 365.05 lakhs to the 

total income of the assessee.   

 
4. Before the learned CIT(A) also, the assessee did not appear and offer any 

explanation. Hence the learned CIT(A) also confirmed the addition. Before us 

also assessee did not appear. However, we are of the view, that in the interest 

of natural justice, the assessee may be provided one more opportunity to 

present his case. Accordingly, we set aside the order passed by the learned 

CIT(A) and restore the same to the file of the learned CIT(A) for examining the 

issue afresh, after affording adequate opportunity of being heard to the 

assessee. We also direct the assessee to cooperate with the learned CIT(A) for 

expeditious disposal of the assessee. 

 
5. In the result, appeal filed by the assessee is treated as allowed for 

statistical purposes.     

 
  Order has been pronounced in the Court on  7.6.2018. 
 
 
  Sd/-       Sd/- 
 (PAWAN SINGH)     (B.R.BASKARAN) 
       JUDICIAL MEMBER                                    ACCOUNTANT MEMBER 

                       
Mumbai; Dated :  7/6/2018                                                
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